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9>•n Court 

CEN mAL A~INIS IaA TI VE TRIBUNAL 
ALIAHABAD BE?\CH 

ALWiABAO 
*** 

Original Application No. 1064 .2.f. 2003 

Hon 1b l e Ak- .Justice R. l\. K. Trivedi, v .• c .• 
Hon 'ble Mr .O,R,Tiwari. Nermer A 

l'uesday, this the C9th day of September,2003 

J.. Shri Gaya Prasad S/o late Ganeshi !Alss, working 

2. 

as Incane tax officer ( Technical }, In the office 
of the Carmissioner of Income Tax, Muzaffarnagar, 
u. P. &sident of - V/2. Income Tax Colony, Mee rut 
Roa d, Muzaffarnagar, 

Stiri Amrit lal s/ o Sh. Fhate Singh working as 
Income tax Officer Daoband IV 0 Income rax 

Colony, Meerut Road, Muzaffarnagar. 

A..,plieant. 
By Advocate ; Shri K.C.Sinba-' 

Versus 

l.. Union of ±ndia Through Se ere ta ry, Minist.ty 
~ 

of Finance, North Block New ~lhi. 

2. The Chairman, Central Board of Direct Taxes, 
flew Jlllhi. 

3. Chief Canmissioner of Income Tax, 

( Ciadre 6ontrolling Authority ) 
U.P. ( \'lest ) Region, Aayakar Bhavan, 
Civil Line, Kanpur. 

4. Sh. D.C.Mishra s/ o late Shiv Ram Mishra, 
lne001e 'fax Officer, Ward - 5(2), Firozabad, 
rljo 72, Kailash Vihar, Bye Pass Road, Agra. 

Bespondents. 

By Advocate ; Shri R.C.Joshi 
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0 R D E R { Oral ) ---- --
By Hon. Mr. ,ZY§tic;e .rt.tt.K. Triyedi. y.c, 

Heard Shri K C Sinha, learned counsel for the 

applicant. 14u. Mamta Shama, holding brief of Shri 

s.K.Anwar, learned counsel for the respondent nos. 

l & 3. 

As this application is being disposed of finally 

• 

we do not think it necessary to give notice to respondent 

no.4 ~~ ·~ ~~e • .t"• '°Y ~"~~-~~~~t-'"" ,•~ 
v..._~.e.N\A- ~~/\""Cop~~""" 4~~\\~,~~"'·~u~ 

By this O.A. filed under section 19 of Administrative 

D:ibunal Act 1985, the applicants have challenged the order 

dated 28.2.2003 ( Annexure - V ) by which the seniority of 

respondent no.4, wbo was junior to applicants, has been 

changed and ha has been put above 0 P Tripathi and Keemat 

Bai. It appears that the iJDpugned oraer has been passed in 

pursuance of the order of this Tribunal dated 25.9.2002 

passed in O.A. No. 1089 of 2(J{J2. lt may be mentioned that 

in the above O.A. applicants were not party. This Tribunal 

disposed of the O A with the folloving directions : 

" •• in view of aforesaid, the O.A. is finally 
disposed of with direction to respondents 
tba t the representation of the applicant 
dated ll.Ol.2002 { Annexure A -IV ) be decided 
by the Competent Authority by a reasoned and 
speaking order within 4 months fran the date of 
communication of tbis order. • 

It is true that in the order of this Tribunal direction 

was not given to hear those who were likely to be affected 

by the order of the Chief C< missioner i.e. respondent no.3, bu 

Chief ""ommissioner on his own should have taken care to give · • 

opportunity to those, who we.re likely to affect by his order 

wbile alterin~~seniority of respondent no.4 i.e. 

Shri D C Mishra. In our opinion, as the applicants of the 

present O.A. have also filed representations before 

respondent no.2 ( Annexure Ill & IV ), in our opinion, 

interest of justice would be served, if respondent no.2 

is di.rected to consider and decide the representations of the 
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applicants witbin a specified time and by a reasoned order 

after hearing all the concerned parties. - • t 

2.. The O.A. is accordingly disposed of finally with the 

direction to Z"espondent no.2 to consider and decide the 

representations of the applicants by a reasoned and detailed 

order within a period of 3 months, after hearing the applicants, 

Shri 0 C Mishra ( Z"espondent no.4 ), Shri Keemat Bai, Sb.ri 

N.C. Tamar and Shri Chottey Lal Meena, who have been affected 

by order dated 28.2.2003. It is further provided that the 

respondent no.2 shall take ca.re that the interest of the 
o<.. .,). 

a pplican! is not prejudiced in the matter of promotion, Which 

accordingly to applicants is scheduled to be taken into consider­

ation on 14.9.2003. For tbis purpose applicants shall . . make 

an a pplication separately':' 1<v <'..e>~ ,""-
lhe copy of the order shall be issued to the parties 

within 24 bours • 

.dJc.:-=-
Member A 

Brijesh/-
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